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SHRI JYOTIRMOY BOSU: That
part of the honh. Minister's remark
may be expunged.

1232 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1073-74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On
behalf of Shri K. R. Ganesh, I beg to
present a statement showing Supple-
mentary Demands for Grants in res-
pect of the DBudget (General) for
1573-74,

SHRI PILOO MODY (Godhra):
What ig the justification for these
Supplementary Demands?

SHRI SHYAMNANDAN MISHRA
(Begusarai): No reasons have to be
given why these Supplementary De-
mands are being brought forward?
These should be presented in the pro-
per way. It is no use merely pre-
senting some document.

MR, SPEAKER: She is only for-
mally presenting the statement,

SHRI PILOOQ MODY: The general
cry among the people 1s ‘Kindly re-
turn the Garibi of three years back
again’,

oft gov @ wgr@ (i) ¢
TER N Afedt F sror T F
e af §, AX W T ¥ A
1 T a1 EE, ¥ WM oA
X T TE /N

1223 hrs.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
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to move:*

the Agrituftural Refinancé Cor-
pordtion Act, 1963, be taken into
congideration™,

1 rise to move for consideration,
the Bill seeking to amend the Agri-
cultural Refinance Corporation Act,
1963, to enable the Agricultural Re-
finance Corporation to grant re-
finance accommeodation to the eligi-
ble institutions wihout insisting
upon landed security or Government
guaranteg so that the eligible insti-
tutions coming up with the schemes
covering, wnter aha agricultural
labourers, could be eligible for re-
finance from the Corporation.

SHRI PILOO MODY (Godhra):
Election fund.

SHRIMATI SUSHILA ROHATGI:
This will be directed towards Garib
Hatao.

The proposed amendment will vest
in the Board of Corporation neces-
sary discretion tp waive, in suitable
cases, the conditions with regard to
gecurity or guarantee.

As the House is aware, the Agricul-
tural Refinance Corporation was es-
tablished under the Agricultural Re-
finance Corporation Act, 1963, to aug-
ment the resources available for the
provision of medium and long-term
finarce for agriculture. The Re-
serve Bank of India, State Coopera-
five Banks, Central land development
banks, Scheduled Commercial Banks
and the Life Insurance Corporation
¢t India are the shareholders of the
corporation.

All the State Cooperative Banks,
Central and development banks and
certain scheduled commercial banks
which are sharaholdsrz of the cor-
poration are eligible for financial
assistance from the Corporation. The
refinance accommodation under sec-
tion 22 (4) of the Agricultura]l Re-
finance Corporation Act, 1963 can be
granted by the corporation to an eli-
gible institution' only if the repay-
ment of principal and payment of in-

*Movéd with the recorthmendstion of the President.
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-derest is fully and unconditionally
guaranteed by the Government or the
eligible institution makes awailable
other security to the satisfaction of
J4he board. “Other securities” accept-
ble to the board could be a charge
over the asesets held as security by
the eligible institutions to secure the
t of the loan or advance by
ay of refinance or a guarantee of a
person or institution other than gov-
«rnment or acknowledgment in an
effective form by the eligible institu-
tion that it is holding the security of-
fered by the borrower as a trustee
for the Corporation. In effect, there-
fore, the eligible institutions have
been securing mortgage of land and
accommodation is provided either
against government guarantee or
landed security.

With a view to improving the eco-
nomic conditions of amall/marginal
farmers and agricultural labourers—
I am sure this will be of interest to
the House—48 small farmers deve-
iopment agencies and 41 marginal
farmers and agricultural labourers’
agencies have been established in the
country. This programme is of na-
tional importance. These agencies,
mter alia have prepared schemes for
financing dairy, poultry, piggery etc,
for agricultural labourers in collobra-
tion with commercial banks or co-
operative banks. For providing fin-
ance to these categories of borro-
wers, the commercial and co-opera-
tive banks are being urged not to in-
sist upon landed security for provid-
ing loans for productive purposes
The co-operative banks have been
allowed to extend loans upto Rs. 2,000
on the sirength of personal surety
for poultry and dairy and upto Rs.
1,000 for other subsidiary occupations.
Minor irrigation loans upto Rs. 3,500
can be granted on the hypothecation
of pump setg with certain other con-
ditiong, without insisting upon mort=
gage of land, Similary publip sector
banks are finaneing small ‘'marginal
farmers and agricultural labourers
upto specified amounts under wvari-
ous schemes without insisting upon
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maorigage of land. The leading insti-
tutions, however, are not able to se-
cure refinance facilities from the
Agricultural Refinance Corparation
in view of the existing statutory re-
quirement ‘whereby only landed se-
curity or government guarantee is a
necessary condition for refinance.

The Agricultural Refinance Cor-
poration's insistence upon landed se-
curity was based upon the legal in-
terpretation that security of hypothe-
cated cattle or poultry or a rapidly
depreciating asset like pump set etc.
with only token margin could not be
saild to be security acceptable ‘to the
satisfaction of the board’ within the
meaning of the Act. It is, therefore,
proposed that the present mandatory
provisions of section 22 (4) of the
Agricultural Refinance Corporation
Act narrowing the scope of refinance
may be modified incorporating suit-
able provisions vesting the Agricul-
tural Reflnance Corporation with the
necessary discretion and authority to
waive security in suitable cases s0
that the schemes covering agricul-
tural workers inter aliz can also be
eligible for refinance from the Agri-
cultura] Refinance Corporation with-
out insistence upopn landed security.

212

I would Ihke to point out before 1
conclude that if the needs of small,
margmnal and landless farmers are to
be met increasingly by the financial
institution-, the Agricultural Refin-
ance Coiporation’s refinance will be
necessary in a big way in future,
The proposed amendment is there-
fore desirable in order io enable the
Agricultural Refinance Corporation
also to refinance financial institutions
giving loans on more and more libe-
ral terms than previously.

Sir, 1 move.
MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Agricultural Refinance Corpo-
ration Act, 1863, be taken into
consideration”,

SHRI MADHURYYA HALDAR
(Mathyrapur): This Bill seeking to
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amend the Agricultural Refinance
Corperation Act of 1968 contains
nothing that I have to oppose, but in
the statement of objects and reasons
it has beep stated that eligible insti-
tutions will get financial assistance
from thig Corporation without any
security.

But, what is the meaning of eligi-
dble institutions? I think the Govern-
ment, means, as Mrs. Rohatgi ha»s
just now said, the establishments or
institutions in the country which re-
late to agricultural farmers and the
agricultura) labourers or marginal
farmers, These are the eligible insti-
tutions, But in a wvast country like
ours, only a few institutions like this
cannot sclve the purpose of the whole
country where at least 45 million
people are agricultural labourers.

The second point is this. 1In the
Statement of Objects and Reasons, it
has been stated, “...coming up with
s'hemes covering inter aliz agricu -
tural labourers...”. It has not been
clearly stated, either in this amend-
ing Bill or by the Minister, whether
agricultural labourers or the margi-
na] farmers will get direct financial
assistance from this Corporation or
not, Only the eligible institutons
covered by the schemes for agricul-
tural institutions will get it. We
have the experience that institutions
in the name of helping the agricu-
rists or the agricultural laboure:s
take money from the Government
and swallow that money. At least in
Bengal, and in some other parts of
the country, it is our experience. I
do not know what happens in Punjab.

In the Rill, it is stated, “secunity,
to ihe satisfaction of the Board”. No
criteria have been mentioned 1n this
amending Bill. So, I hope some ex-
planation is needed here to clarfy
how the satisfaction will come; whe-
ther by taking some money or some
such conditions which will actually
be beneficia] to the agricultural
Jabourers or the marginal farmers,

Sir, in this country there are finan-
cial institutions like the nationalised
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banks and co-operatives which give
financial assistance to the farmers. It
is our experience that only the rich
farmers who can go to the blocks or
the banks with some money to bribe
the people who sanction that money
can get those lcans. But the actually
needy person like the small farmers
or the marginal farmers or the agri-
cultural labourers who are actually
in need, who are in the grip of pri-
vate money-lenders, cannot get the
money, Even after 26 years of Inde-
pendence, and seven years of profes-
sed socialism, the private moneylen-
ders control the farmers' money up to
the extent of 75 to 80 per cent. As
a result, these money-lenders grab
the entire result of the toil of the
agricultural labourers, the small far-
mers and the marginal farmers.
There is no such scheme in this
amending Bill, at least not aimed at,
to help the marginal or the small
farmers by which we can gay that
theyl can assure some foodgrains to
the Government, because, if they get
money, they will not go to the money-
lenders and the money-lenders as a
result cannot grab their entire toil.
The Government can procure al a
reasonable price with or without
some sort of incentive from these
marginal farmers who are destress-
sellers of their produce.

The functioning of Agricultural Re-
finance Corporation is a matter of
Criticism. The Agricultural Refin-
ance Corporation has sanctioned
schemes for different States. From
the report of the board of directors
for 1970-71 and 1971-72, 1t seems the
ARC has a regional outlovk. In page
7 of the report for 1870-71, we know
that the assistance to Andhra Pradesh
was Rs. 14.10 crores, Gujarat, Rs.
1407 crores, MHaryana, Rs. 1434
crore<, Mvsore, Rs. 13.14 crores, Pun-
jab, Rs. 690 crores, Tamil Nadu,
Rs, 1522 ciores, U.P., Rs. 27.B4 crores
but West Bengal gol only 030 crores,
Agsam got omly Rs. 038 crores and
Orissa cot only Rs. 080 crores. Mr.
P, Gangadeb should have been pre-
sent here now to note these things
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For the next year also it is the same

story. U.P. got Rs. 103¢ crores
gﬂmm Rs, 871 crores,
aryana got Hs. 546 crores, But
Assam got Rs, 4 lakhs and West Ben-
gal got only Rs, 18 lakhs. Orissa
got nothing. There is a table show-
ing the position upto 30 June, 1072.
The same theme will be found here
also. Very small amounts negligible
amounts had been sanctioned for the
Fastern States. I want to know the
amount sanctioned in 1972.73,

The Corporation earned profits at
the cost of the farmers and therefore
it 1s profit motivated. In 1871-72 it
earned a profit of Rs, 40—45 lakhs
and in the previous year the profit
was Rs, 28.11 lakhs. This profit mo-
tive does not help the agriculturists
or small farmers,

On page 6 of this report, some
fisheries sthemes had been sanctioned
in Msaharashtra, Pondicherry and
West Bengal and 94 mechanised
boats were to be purchased for fi-
shermen. How many will be given
to West Bengal? One or two? What
is the actual position? The Minister
should say.

1 would like to know from the hon.
Minister the amount sanctioned for
the eastern States and other States
separately for the year 1972-73. 1
waont the Government to take some
special interest at least in the fisheries
of the eastern States.
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oA KA qg s W T 9
ot ow wrg Forrgrss s
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Cooperative society does not mean
any compulsion. If there is any com-

pulsion, then 1t means it 18 not a co-
operative soclety.
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*SHRI M. S. SIVASWAMY (Tiru-
chendur): Hon. Mr. Speaker, Sir, on
behelf of my party, the Dravida
Munnetra Kazhagam, I rise to express
my views on the Agricultural Refin-
ance Corporation (Amendment) Bill

Sir, when the small farmers living
in the villages try to avail of the
financial assistance being offered by
the Cooperative Banks and such
other credit institutions of the Gov-
ernment, they are first to produce
adequate and proper security before
they are sanctioned any financial
assistance. The small farmers are
faced with innumerable difficulties in
getting such securities, It normally
takes more than a year to obtain the
prescribed security demanded by
these credit institutions from the
concerned Revenue Department. If
a small farmer wants to get finan-
cial assistance of Rs. 1,000, you will
be surprised to hear that he has to
spend sometimes even half of this
amount 1n obtaimng the security. So
far, this financial ingtitution has been
giving refinance assistance only on
the basis of proper securities. This
amending Bill seeks to empower the
Agricultural Refinance Corporation
with the necessary authonty for
sanctioning refinance assistance with-
out such securities in the case of
schemesg drawn up for the welfare of
agncultural labour, On behalf of
my party, the DMK, I extend my
whole-hearted support to this Bill
because for the first time since setting
up thig institution the woes of agri-
cultural labour have been taken into
consideration 1n regard to sanctioning
refinance assistance without demand-
ing securities,

During the Fourth Plan period, as
on 81-12-1872 the Agricultural Refin-
had sanctioned 788

ance
schemes of agricultural development

*The Original speech was delivered in Tamil.
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involving a total financia] outlay of
Rs. 451 crores. During the Fourth
Plan period the Corporation s sxpec-
ted to provide refinance facilities to
cooperative development banks
to the tune of Rs. 300 crores. The
Corpgatlon made a commitment of
Rs. 381 crores in regarding to such
.assigtance.  Bul,  regrettably the
drawals from the Corparation is
only Rs. 184.69 crores, representing
about 344 per cent. The remaining
256.31 crores, i.c, about 66 per cent
of the commitment of this institution,
have not been drawn at all. Sir, I
give these figureg from para 38 of the
1872-73 Annual Report of the Depart-
ment of Cooperation, Ministry of
Agriculture. I would like to know
the reasons from the hon. Deputy
Minister for non-utilisatipn of such
a huge amount meant for assisling
agriculiura] development throughout
ihe country.

The State Governments in our
‘country, particularly the Government
wf Tamil Nadu under the able leader-
ghip of Dr. Kalaignar Xarunanidhi,
have drawn up many worthwhile
schemes for agricultura] development
and also for the welfare of agricul-
tural labour. When they knock at
the doors of the Central Government
for financial assistance in regard to
such schemes, they are offered such
meagre assistance which reminds me
of the saying that a hungry elephant
is being offered sugar candy. In
Tamil Nadu 1.5 lakhs of agricultural
tenants have been given occu-
pancy rights. Many lakhs of pattas
have been given by the D.M K. Gov-
ernment, During 1973-74 a sum of
Rs. 15.72 crores have been allo ated
in Tamil Nadu Government's Budget
for agricultural development and for
agricultural abour welfare schemes.
To go into the question of minimum
-wages to agricultural labour a high-
power Committee has been constitut-
ed in Tamil Nadu. When such State
Govérnments which went to be in the
foréfront of agricultural development
seek the financial assistance of this
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Corperation the Copporetiop shomld
extend libersl assistance to them.

As know, there 46
Small ?:-mm ﬂowwrf'nwnent Axcnelm es
covering 2B jakhs of small farmers.
There are also 41 Marginal Farmers
dnd Agricultural Labour Develop-
ment Agéncies covering 840 lakhs of
marginal farmers and agricultural
labour., 1 am amazed to find that
only a sutn of Rs. 2.5 crores has been
given to these agencies by this Cor-
poration. On an average a sum of
Rs. 55 has been given by the Corpora-
tion either to a small farmer or an
agricultural labour. Rs. 2.5 crores for
31.20 lakhs of small farmers! At
th: same time, a sum of Rs, 25631
crores has not been utilised by the
Agricultural Refinance Corporation.
When there is suoh acute shortage of
food articles throughout the country,
when many fair-price shops have
been raided by the hungry and starv-
ing people, when the super-bazars
have been raided by the needy peo-
ple, such a huge amount of Hs. 256.31
crores has not been utilised. It s
really shameful on the part of the
Corporation to have allowed such a
thing to happen. I would like to
know from the hon, Minister the rea-
song for this unfortunate lapse.

In our country, there are 125 dis-
tricts which have very scant rai:fall
and poor irrigation facilities, in which
2.5 crores of agricultural labour live.
1 would hke to know what kind of
Financial assistance has been given
to these areas by the Corperation. In
my constituency Tiruchendur, the two
taluks of Tiruchendur and Nanguneri
get rain for two days once in three
vears. They are so backward on ac-
count of getting rain for two days in
three years. I want to know whether
there are any schemes of financial
assistanice evolved by this Corporation
for assisting such backward areas. If
there are no such schemes, I would
like the hon, Minister of Finance to
pay attention to the financial needs
of such dry and backward areas like
Tiruchendur and Nanguneri and draw
up schemes for immediate implémeén-

S
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thig and do the needful in the matter,
With these words, I conclude,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled at Three
Minutes Past Fourteen of the Clock.

[Mr. DerUTY SPEAKAR in the Chuair]

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL
Contd.

MR. DEPUTY-SPEAKER: We shall
now resume discussion on the Agri-
cultural Reflnance Corporation
(Amendment) Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): Since item No. 11 may not
come up, therefore, with your permis-
sion, I would like to raise ome small
point but which is very important.

As you are aware, the Comn.erce
Minister had given an assurance in
the House that he was bringing down
cloth prices to the level of November,
1972 plug even ten per cent. Unfor-
tunately, the public sector undertak-
ing, namely the National Textile
Corporation had decided to increase
the price by about 30 to 35 per cent.
This is clearly flouting the Govern-

¥ ment order; it encourages the private
sector to loot the common man by
indteasing the cloth prices. The
cheirman of the National Textile Cor-

* poration has said that he ijs not going
to obey Government, I feel that the
Mintister or the Ministry hag not taken
catéd. ahd I have remson to believe
thiat thdy are behaving irresponsibly.
80, T would reguest the Govemment
t6 make a statement thereon

m -srnm:

Now,
Dipuhdnndu Goswami.
4 L83,
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SHRI DINESH CHANDRA GO-
SWAMI (Gaubati): Rarely does

a Bill come before the House which
I think even the Oppaosition also
cannot, afford to oppose. This is
one such Bul. Its object is indeed
laudible. The Agricultural Reflo-
ance Corporation was established
with the purpose of helping in the
improvement of the economic condi-
tions of small/marginal farmers
and also agricultural labourers and
to provide a remedy for the in-
adequency of institutiona] finance for
investment in agriculture. After
all, nobody can dispute that the
small or marginal farmers or agri-
culturists m this country constitute
the bulk of its population. In fact,
they are the backbone of our count-
ry. Unfortunately, they are not
properly organised. Therefore,
there should be some institution to
help them in getting financial acco-
mmodation and technical know-how.
Obwviously, without that we cannot
expect the economic condition of this
country to be improved.

One of the constraints in the Agri-
cultural Refinance Corporation Act
was contained in s. 22(4) whereby
small and marginal farmers or co-
operatives could not be granted as-
sistance without sufficient security,
because the opinion of the law de-
partment as well as that of the law
specialists of the RBI was that secu-
rity must be offered by way of land
or government guaraniee. Obviously,
1t is not possible, in many cases, for
the poor farmers/agriculturists to
provide security by way of land or
government guarantee. To a great
extent, therefore, the purpose of the
original Act was frustrated. The am-
endment seems to give discretion to
the board to do away with this restri-
ction in such cases where it fcels that
assistance could be granted without
security. They are empowered to
do that and I fee] all sections of the
House will definitely welcome it.

But at thus stage, we must also say
that a mere amendment of this pro-
vision will not achieve the object of
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[Shri Dinesh Chandra Goswami]
the Act unless the persons who are
concerned or who are responsible for
implementing the Aci change their
attitude, We have seen in many cas-
es that when applications are made,
there are officers who do not study
them with the positive aspect of
granting loan in mind but who look
at it with a view to point out flaws
tor rejecting the applications. Unless
this attitude is changed, merely be-
cause you confer a certain power on
the board, the benefit to the small/
marginal farmers envisaged will not
be forthcoming. I think a change of
approach and attitude is absolutely
necessary in this country today and
those who are responsible for grant-
ing loang must start with this assum-
ption that our object 15 to give loans,
not to deny it to the applicant on the
ground that there is this lacuna or
that flaw. Therefore, if the hon.
Minister who is piloting the Bill real-
ly wants the object of the Act to be
fulfilled, she shall have to see that a
change in the approach and attitude
takes place i1n the admunistrative
machinery.

I go on to another aspect. I feel
this mere amendment will not serve
the purpose unless the authorities
try to see that they create a climate
to see that the objective with which
the Corporation was established is
fulfilled. The RBI publication deal-
ing with the functions and working
of the Corporation gays that the ob-
jectives of the Corporation are to
stimulate the interest of govern-
mental authorities and credit agen-
cies in special agricultural develop-
ment schemes, to actively help these
authorities in the effective formula-
tion and implementation of schemes,
to promote the formulation of new
schemes through discussions with the
repersentatives of the financing banks
ang State Governments and to stimu-
late development in under-developed
areas and help removal of regional
imbalances.

My most gevere complaint against
the Corporation is that instead of
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stimulating or heiping in the removal
of regional imbalances, it bas indir-

any of the eastern
wrrigation projects or for the construc-
tion of tube-wells or open wells, You
have not given any money to any of
these eastern BSiates, whereas 1,769
tubewells have been constructed in
Andhra Pradesh. I want that they
should have more, but not a single
assistance hag been given to any of
the eastern States consisting of As-
sam, West Bengal, Orissa and the
State from which you, Sir, come and
also the other Union territories in
that region.

From page 22 of the report for
1968-70, I find that out of Rs. 258.51
crores of financial assistance, Assam
has been given Rs. 1.13 crores, which
ig 044 per cent of the total alloca-
tion. I can give other figures also.
Let me give some other figures. If
we look into the figures in respect of
assistance up to 30th June, 1972, we
find that the total allocation to the
eastern States comprising the Sta~
tes of Assam, Nagaland, Orissa, West
Bengal, Manipur, Me
States,—and the two Union territories,
was Rs. 5.74 crores as against the
overall total of Rs. 404.75 crores, Now
can we expect the regional imbal-
ance s to go away if, to the most sen-
sitive regions in this country, out of
Rs. 405 crores you give only Rs. 5.74
crores? They themselves in the report
have said that the eastern States con-
stitute a backward territory. But L
find that the allocation has been a
meagre amount of Rs 178 crores to
the eastern region, qut of Rs 154
croves to the backward regions as &
whole.
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Let me gquoto elso some other
figures only to substantiate my point.
1 am referring to the bulletin on the
ARC issued by the Reserve Bank,
But for Delhi which got only Rs. 0.12
crores, the easlern Ctates have got the
lowest amount including West Bengal,
the assistance in whose favour has
been only Rs. 0.82 crores. It has been
a matter of deep surprice to me to
find in the report of the Board of
Directors for 1971-72 that they them-
selves realised that it is necessary to
give some promotional effort to the
eastern region. At page 8, they have
said that “The Corporation hag set up
a Consultancy Service located in
Lucknow on 8th August, 1971 prima-
rily to help accelerating the formula-
tion of visble schemes in the eastern
States.” I do not know actually what
they have meant by eastern States, I
find that they have decided to s¢t up
this consultancy service at Lucknow.
I do not understand it. If you really
want thig consultancy service to func-
tion properly, what is the barrier m
locating it in one of the eastern
States? What is the purpose of locat-
ing it in Lucknow? Obviously there
seemg to be something wrong in the
approach of entire Agricultural Re-
finance Cororation towards the Eastern
States. They have deliberately neg-
lected the entire eastern region. In
fact, the most senmtive BStates have
not been granted anything out of this
Agricultural Refinance Corporation.

thg hon. Minister will see that this
type of imbalances is removed as
early as pussible.
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senmitive  areas, you must create
schemel for the establishment and
improvement of dairles piggeries
and other things. One may say that
we do not have any schemes or that
the Siate Governments are not com-
ing out with any schemck und there-
fore we have not been able to do our
bat, but then one of the objeciives is
“promoting the formulation of new
schemes” and also “stumulating the in-
terests o1 governmental authorities
and credit agenci¢k in special agricul-
tural development schemes” There-
fore, in order to fulfii these objec-
tives, merely scrutiny of applications
will not do. You must see that you
create that interest in the govern-
mental authorities and also formulate
new schemes.

Bgitore I conclude, my most respect-
fu] submussion will be that thig com-
sultancy service which you have very
rightly set up should be located in one
of the eastern States and there should
be an office of the Agricultural Re-
finance Corporation in dither Gauhati
or some other town in Assam.

1 feel that the Agricultural Re-
finance Corporation has not been able
to do anything to these States be-
cause there is no office there. I came
to know that there was some proposal
in that regard but I do not know
stage at which it is now. I shall
obliged to the hon. Mnister if
gave some assurance in this
today in the House, to set up
institution there. With these obser-
vations 1 wholeheartedly support this
Bill because it was a long felt need.

MR. DEPUTY-SPEAKER: Al-
though the urge to refer to the func-
tioning of the Corporation itself is
irresistible and perhaps legitimate,
may I point out to thel Memberg that
the object of the Bill is limited to the
question of giving certain discretio-
nary powers to the board of directors
mmnmwwmmthi::
expedient. If you confine yourself
that, we may be able to dispose the

EgF

B
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& W 9w wy v feny § 1 oo Y
we Rk o ey wgrmer el ¥ W F
Qo 3w w1 g aw fgwn e
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busineas within the time.limit. 1

would request the Members to keep
this in mind,

ot WS Wt () - TeTe
wgYew, st g & ot wrewr faar g,
W & wgAw g W afene €6 §
< qg Y fawaw § o< forg =7 &
w weer @ wy §, wac o)
g wud et aw o g wrra ¥
&, @i dar wft W ¥ war §—
waer ¥ ag faaaw oft a5 @ifim ¥
W frdaw § wft off 7o w1 ) @
wft Pear war § s @t wagdd ar vda
firart o il feardt & fg gz
fomfr | qw wwwr g % ta fadus
w1 Y wrarT faar war &, 9@ ¥ A
¥ G T T X @A W RN
®7 v &2 g, e g & oY e
Pfgr § mewag o ¢ fe fore @
W WA WY forew A § 1 v F
fear war §—

‘“The Bill seeks to amend the
Agricultural Refinance Corporation
Act, 1063 to enable the Agricultural
Refinance Corporation to grant re-
finance accommodation to the eli-
gible institutiong without insisting
upon security or guarantee so that
the eligible institutions coming bp
with schemes covering, inter alia,
agricultural labourers, could be eli-

gible for refinance from the Corpo-
ration”,

qefy deqrat wY I3 oY QT & ¥ 9
st Forer & whoy g Y v gy
xoer wd § i @ ot o deqrat
 7ff, Iv & waroifer g wY
off, aftw o Swwogd ¥ A o
e 2% I oM ) QA g
o wewd Read 25 it & v w
Ty gfcom¥ ay gu wrot & dwr forr

T Ty, e w gl ot 3, far 3 &
fagre Wi sy ot ot wrfirer w B
3w T o ol fgest gt et oo
q 19 oY %) wa . 9% forr § o
qr oAl fremf e fear @ 1 w &
wfe e ¥ v Feowy w1 wof el Wil
q7 ww &1 §, g 0w fewwr 9w &
W ¥ guwed aw owy § 1 wgwnQ
gfafydt ¥ wf wgar faed o
afcarr wed aft gu ¥

R § gy 9 fear W &, s
wgrqrfe ¥ s A0 e
¥ 7t wrar o ferd q9gT w7 o & SoEw
R g T | faR sy A & RN
& qdmr, S aw wg fea w Sfew
T q Agr famar @@ aw &€ was
qgx Ty A & 1 IW @S 9T qar
¥ ¥ AN frwer A s wrfi g, o
qreqd § At ¥ FT7 FX1 § IT W) FHL
zz ot §, ¥ & 37 B o1 e Ad
fradt €1 g WY fegeam ar @Y
fvedl ge §-wr Aw A, ol e R,
oyt o e wgdd WX avaT e &
oY, W€ Y Qe s @Y R, igh v
 F IEANT T 1T GV ) T A qGAql
W WY T FT AL T qY W
FeAwa {1 gy &, ug wiT fawgw 9
& war &1 7 wgeTT AT faelty Aifa & W€
wiwer & sive 7 qE Hare ¥ wfier § ofrgw
w1 O & | ¥ g ol & & W
ot awdAgcl o ¥ fwens Bk wfr
st A nafi-q8 w ¥ ww )
widnr ¥ afdrdrgedt af §-vo¥
sy fear wanr § Rl s e e
ot o€ Sroer T, W ok wrw e forw Wt
T geqrat wy wof fadar  dfer
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fiedaw ¥ ekl o af ) wgatw
#fwdt) frdewd @ e

“The Board for reasons recorded
by it in writing, decides that no
such security or guarantee is neces-
m"

Mg ad ¥ sy, smw fefemm §
faammgez Tawer &1 XX o
goiee fieay & weft gz Sy o sg
won g fe qat ot qwE N &
Wk A g Ao 2 ¥
T A E w2 gy A o § @
755 & wrfaw ¥, aff & Al Iv-am0
¥ w9 ¥ e  frerr o, @ wgE it
O fema A Qiwrar dwd #
miwae srtg #f A avqr gy farw &
wrer ot ) o e & fel 7g BT
Y %1q | TEE AT T AZT TTT EA-
TS F GIY T WY WY A GEHT ZEIART
T @4, NN WA 7w vy feafar oy
&, www sfafe & s A iy adr § e
Ta w7, i @ & s wedt
W FIATEEr &1 ArAY, A & wwaw
oF dEEr T & g weww g, W
wRY nfvedz Wz & wdw faar ar
fir G Fugt wY wrg wof ) T oy
hefrt w1 worf A X wwy ) wa
g o wat ad foar amar, g
& 3w w1 maw 4, Tefed ag ma Ay
W 3w Fang ¥ st forar wat | W AT
qopat § i dar worge wart st 7

&, spogyer v fr vt w e @y &

T Y W& T I WY NFA § weiT
aw oY P oY §, WL oY qewwt &
aamir {5 sgwr afafa sme st 3w
ST W A W ¥ Fax aw & g
Y aw wur, o & A vyl ac Y oY 0w
TaaRMr) eww W @, ¥,
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oWy et ¥ s
afr Pear, fore & ot frerd oaY oy
wgrpyfa feand @ ffiesr w1y 7t ar
faedr wrer ¥aea) § W A T HAT N
T AT %Y ¥ faar 91T STt W
v | wiwaRiw @iy w
are fewredn w1 %9 v @7 § fr s
& ferar a7 anfaemre v ¥ fec At v
wYEfer ) prenfs mOs S § s
T TR e g, wha ¥ wx
¢, wore ¥ femreder iy are faut a3y
A gy O 47 Wt W faww @
gy Y T & wivew § A o W @
& oY 99 ¥ gamw ¥ oY wewT § qg WY
& wgd & 5 R wr e ), S e
fas@ 11w fie ot Surar st @R
ag oA § i famr Www & S e e
T ST Ay ¥ AT FT AT 7 WA
et g w ey Taferd Sy aAw T
HETT, W N FTHGIAAT G| I
o FYEEY I R IO Y wErQ v
£ ¥ ) Afew woerdr faehie fify
I ¥ v WA g1 WA @ A Ik fay
SiY walt wgvew A wraw faay § ag 9w &
zeuar § 1 wefad ¥ favem ff,
oY IIPT AT FT § 7 fawuw ¥ @AY
gfw =y & araeft gafer & fex g
w7 fop T PO 3 08 AT T3 WX
f @ sy, 70w gfadw, fom & oy
e T, W1 I R EY AT ) IR
&Y oTa T #Y eyawqr g faw F A ik

MR. DEPUTY-SPEAKER: You
were speaking about the amendment.
I have not received any amendment
from you,

wtxm ¥ ww o
fear qrag it 1 weft afdiew

B AU f T X oWk @ ey Rayer)
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ot waew wfgeere (e
qreraT, A firdaw segy fivar war §
ﬂwmmqrﬁirfﬁmw,;
when wra ff are & ¥@ @y ¥ g
wgr gt § fie gowre oY fewr wmly
Fow ¥ o foos et 8, w0 @ R
wifaer ot e Srit @ anr Wi\
&, Srfie ot oft wgor 3 ardr § ww wrewrnt
phind Sk ol T o L
TR Iv g A d
firermr § IR OWA- 2 &R X &) A apt
QU } T 76 T8N Yo WTTo HYo &)
v T ¥ ot WX Tw W gy |
w wwi fear warar o & v s gw\
& warar fafae ofter o a7 10 gFE R
et 99 & arw st wfwd ) o
¥ wErd ¥ fe¥ womr wgar g
fe dmrg e ¥ 1,36,000
ar e & R 3 2 90,000
o ¥ 5 ey ¥ w
4 TFIX ¥ 66 TRE ;T

12473
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T ¥ AW 21,000 frami
gl ®@ N, g wY
wtl“ﬁimum
, X oo forer @ § w0 & fad
W oEeeT #r W ¥ ghend
ferer amefy & o forwrft € 1 A oY s
aw e o O fireml Y g
wrE o fisara & s &% § omar §
& ¥g Fga & fF wre A TR W
BT | Y e veet & R w oY
TRy R wad i A, A wr ey
ot 3T 1 Tw AN Hore fed & flr
Qe wff § N areare Ay v A5 oy
aw firamil w7 f% wer ST Tl § xw I
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wgar s mforre orc enmr gl o

waw fr ot wrr ek §, dfeer gt o o

weurd §, dw amir dw, arRc e,

W' ger wifge s oY 5 qwy ¥

& femm T o Y wurf e wifig

o aw wm A W N A
dad g3 wEukk wer der WO
i, % i qrerer w1 a7 oy v W
& € og 2 dw ¥ v, 37 w7 wwgAw
& f roerc & g Y e wrw i & e
fow serc ol frar o | gw gfom
A T WA IE wgT fF 300 %0 AR
st s faar e A A dlc w=r A dw
it ¥ wg foat e g Y ol e ®
fordr &t Al ey ot | @Y AR R
wry oY aga vt § e va oy s
¥ qfcora ¥ fegr omg, a1 ol aw
#3 P¥ @ T g7 WY ST whey )
WY ¥ S AT @ afer o fd &
wfeTdr §, ot &1 9T Y v §
I 9 figerre O wifgd f g
# ggraaT @ T | W X 7 fear
Y 7g7 AT N, Jfew 2 el W
oY 1T ¥Y FYTRT 7 AW At wnfgin

& e R qgt Ty W gl
o o2 firarr & forr & a1w 5, 10 vy
ity off 7y O wear & v IR A3,
et M A ¥
forr vy o §-fiw surer e fear o )
frr ®  wamar gfeard freft, dwex,
gfewmgar, e orr wify fadr wfy
wrer Wy Wt @ §) QT ¥ faw Y
e 3 o o & IR S ¥
ST & wT WY ey 6 § Wi o
weat greTe W et § 1 wfed wgw
o Tore wat, O wl figarit o wes
oy der wrigh W o feamdt o
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oot §i8 @z awddr w ¥ wrfed
forg & Tret ofr wok fiver ¥

e ¢ fs W} 10 omT W
FTRIET, € a7 2 Q%% T I T
T § A 4,000 %o ¥ wm @ 4
BT 1 2,000 To &7 faorslt FT W
forerar §, drorer €9 4,000 To %71 fivwran
&, s wgd § e dar Wwaifer s
A | Sewd s g e 20
ez TR omr N 1 &Y 4,000
To AT & fad 800 To T FLAT qAAT |
ux I, gt O Frare #Y, oY wrT w7
ot Fror Tff wwar wiY fe ag oY
wéf % wra, onfige & e 9w A agae ¥
wof B¥T 98T §, W SW A ¥ 800 To
{7 & w7 % Wrgarar 3,000 o
F #8 ag IUT aFAT FHAT & | IAN
et e &Y ot | ey soft
At S A R Fole I g
T R go A s 1 S A &
¥gra oE @ e ¥ g oY
wdrs fredft <t ok § e forr &t &y
o g & fag, 3¢ @A ¥ fag
WS 915 WY A AY gare vl W T e
AT § IAET A=A AT Ut W wwr
G AT TTAT A AT AR A TR
R &Y wyar ot @ o gvar ) vt
@ ol e war g
FomT wAn ay ¥ faar mar dfew e
TEEY G F aY HITHT I A 7947 WY
wf foer gwaT ) wTel ST R A X
f%12 war war § e B wrdang A
gravr ) & amger § fe i A
dwa ¥ oY weiwr &Y or § I oo Wy
qux At wrfgd, Iawr srangdt
wrtw it wfgk onfie ¥ T & ww
WA Er |

ot a3 firra & 979 Y ot wrw
faerdk § @12 fiarl 51 «ff frer €10
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o BYeT ficar daaT & Fe e Fewmr &
aa & ared afpgr arw v o §, I
agh o aoT a @ , ¥ qE @
¢, wfgar fror It foer T @ o wg
it w1gar ¥ s et 1 fia o A
f? 1 S Sfer wwawTe 8, 0 wf-
For wrd < §, forw & e @ v @
o5y Wi &, ag Y wmgar & e S
aq § st e & ety frwag
wfFmmdan idard) wadaa
wfowa feam & G & orr qiw owy
a ww i @ | T g oy Wt
wifgd Wk 7% fag = wfe =
agfead qdar s wfgy |

% ag ff wwar g fx wrr ey
wrifer @ ¥ e § T )
T JEET AT G e | F o anger
T g | AR mgt v e
# 2 arr 9 oF Sreredt &t ) 9w
T F A YHE ¥ IER 36,000
T wed & o) sw AT §
frg gfiamt s snfearfaat o w7
e st € § ) saeww ww
TYAT T AT, THAT GAT G T Aorer
v wife 9 4T | §S N A guT )
for #az, F7TQ 7T F TR TNy
Ig 4T BT AToT g1 g1 Tyt whafea
w1 & A § qogd f oy o ) ow
fir st &t w9t AW et § avey
Faw gar &qar € wret oY | fear @y
F31 ¥ w17 ag e fafrde gl o
gt aay enfeafaa & ot st
7€ | N FEET § IFPA yuAr e
Thoree @) A1 ot W ITEr oefior aw
w1 wwag 8, & wgr wng
wQa &1 v g T 1 N yaeEE
g & dur &y wrgd | ey s o
T WG - W W any A waeqy v
fis Tt A wor ¥ wof fad ) arfe
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wadt § for ¥ dgom wgw
fe ey wavw won Ife P fe fuad
wieystfer dew g wre ot yro wew
wnq o< faa /61

SHRI B. V. NATK (Kanara): Mr.
Deputy-Speaker, B8ir, I welcome the
Finance Minister for having introduc-
ed this Bill. This Bill. inter alia,
intends to finance the agricultural
labourers who till now, could not get
money.

In this behalf I would like to draw
the kind attention of the Minister for
Finanee to the fact that at least leav-
ing aside wells, in several areas of
minor irrigation and land develop-
ment, there has been a considerable
amount of duplicity. There iy the
State Department in-charge of Minor
Irrigation. They take up also large
schemes. Then, we expect the Agr-
cultural Refinance Corporation glso to
finance these schemes of minor jrri-
gation. Out of the total assistance as
cn 30th June, 1972 which was availed
of by the borrowers namely, Rs. 154
crores, as much as 66 to 70 per cent
had been given for minor irrigation.
We thought that the Agricultural Re-
finance  scheme would concentrate
upon areas like horticulture, apiary,
dairying, piggery, pouliry etc. I hops
that progressively the corporation will
concentrate on these areas.

I think that at least in the assured
irrmthuuquunduthzemnlm—
jects, there has been considerable im-
provement in agriculture, and parti-
eularly the green revolution. But the
green revolution alone will not carry
I hope the Agricultural Re-
finance Corporation will come for-
ward with programmes towards white
revolution, namely the eggs and the
milk which have got to be added to
the diet of our country,

r
Recently, I was at a district level
meetihy whith was eoneerned with
food. 1 asked the district authorities
who the poor were. The dAistrict
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authorities plainly did not know who
the poor were. Then, I asked them
who got the ration cards. The district
authorities replied that it was those
who applied. 1 have repeatedly said
that 75 per cent of our population is
illiterate, So, how can the poor
identify themselves. I hope the State
or the Government would teke a more
active interest and play a more active
role in identifying the poor, the land-
less and prepare a list of them. We
have got the 1871 census figures
which give a fund of information,
name by name, profession by profes
sion, landless labourers, industrial
labourers, urban dwellers, those who
do not have any means of regular
income. These people have to be
‘identified.

Secondly, till gur structural prob-
lems of agriculture are changed,
much as we would like that with the
ceilling on lands, we shall be able to
redistribute the surplus land, which in
Mysore has been calculated to bw
about 400,000 acres. and much as we
would like to believe that this will
result in the sociulisation of agricul-
ture, I think that it will be more
wishful thinking. as long as we are
not able to impose the harder condi-
tion of self-cultivation by the far-
mers. Once I heard 3 Punjabi far-
mer telling me that the best manure
for the lands was the footprints of the
farmer; there was no better fertiliser,
gither green manure or any other
manure or compost for agricultural
purposes. Unless we are able to
bring about structural changes in agri-
culture, the efforts of institutions lke
the Agricultural Refinance Corpora-
tion will de superficial and textual
only and they will be only skin-deep
or evén shallower than that.

While I can see the point of view of
the hon. Member who spoke just now
that the rate of interest is big, I
would like to ask with reference to
what,

With reference to the commercial
banks, it is not an ¢xaggeration that
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tive money lending part of eur countr)
i8 not less thap 60 per cent per annum.
The normal rates which the usurious
moneylenders charge in this country
is Rs. 5 per Rs. 100 p.m, which comes
to 60 per cent.t He iz a decemt
moneylender, There are other people
charge rates of interest much higher
than that depending upon the dire
eircumstances, Under thd ecircums-
tances, any talk of reduction in the
rate of Interest taken but of some
agricultural economy textbook written
by Narayanaswamy or somebody else
might have been valld 25 years ago,
but is absolutely irrelevant in present
circumstances. What are we doing
about it?

Therefore, first and foremost, be-
sides the blackmarketeers in the
country, if we have to approach the
problem of the rural economy in its
totality—I am not speaking about
the advanced parts of the country—
question has to be asked: Whv have
we passed the Maintenance cf inter-
nal Security Act. Tt was a piece of
strong legislation. If we are not able
to apprehend these penple who have
misappropridted money—there are
clear records in particularly, the co-
operatives, why do we have that
enactment?

SHRI MADHURAYYA HALDAR-
They will bz awarded Padma Bhushan
and we who work for the poor will
be given MISA.

SHRI B, V. NAIK: He is here by
mistake, These misappropriators have
embezzled public funds. Where there
are clear-cut records, where there
are notorious people who have been
playing and fiddling with publie
funds, why are we not able to use the
MISA against them? If ment
want to do anylhing for the agricul-
tural labourers, these sharks, this
exploiting New Class in the rural
areas have got to be apprehended. I
do not mean to say let go the black-
markateers and hoarders lightly, but
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particularly in the rural aress, if you
to hdp the rural agricultural
These few people who
hlwmnwhuMMe-
hold on the economy and particularly
masses,

and # will have a tremendous deter-
rent effect, There are clear records
available. I am speaking on the basis
of personal knowledge.

This morning there was a talk
about inflation and black money. I
had the rare privilege of disagreeing
with the Finance Minister as far as
the expert decision on it is concerned
that it is not deflationary and that
it is inflationary. I am bringing it in
this context. While we have to in-
crease nstituticnal finance, we have

‘got to find ways and means of draw-

ing this money out of this pool and
taking 1t into the ocean of institu-
tional finance,

We have nationalised the banks.
We have got branches here, there and
everywhere, in almost all places, Why
15 that particularly in the #leld of
agricultural finance, the commercial
banks have been draggmg their feet.
Not even 5 per cent of their total
advances is going into agricultural
financing,. The same old Custodi-
ans, 14 grand people, the same old
group of people, are still continuing.
There is perpetuation of the same
vested interests, I think people are
justified in asking that there shall be
certain radical changes at least in the
postures first, and thereafter changes
in their performance. Until and unless
we bring in right-minded people into
these posts of these 14 important ins-
titutions, we will not be able to make
#my dent on our rural economy.

o U g (&F) . ITEe
e, W Wi ¥ Wt yfes qafew
o ( v ) fadlew ¥ feRr &
#gw 47 iy wvy | f
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MR DEPUTY-SPEAKER: Let the
bell be rung —Now, there is quorum
The hon Member may continue his
speech,

oUW A IuTenw  wavem, &
sz wgen g e wifare it o &
A o frad fa aw ag aoeTe sl
WY | wET ¥ gW WY gAY § ar
waet Y o w7 w7 fewrd ¥aw B
AfFT waw & age Fwey & w9
W AmEr AT W AW €
wiy grfrer grofrer &, gfom gfom
g veger v W g A
W @ Wy A ww AW
w9 F §, 9 71 wer 1 faemm,
AT I@ § WA FAH 0F, W A
% W s oy

O ¥ Ig BT B yaeqT FATE §
BE frary $1 wor 3 & o oy woeY
oF w8 g ¥ 1 Afe g
T yaeE R I% € fFam e &
T W g9 93 g WK
dar ft g@ %, ITHT www X faely
i gt @ foaw & gt ® AT
Aty agY 7% a€ fram Y eI g, O
feamtr S T0E #Y 99 R
ATV TEY TN IV | W AT A qw
FEAT A § A T gFE T
W oy oft § g deger e ¥
W M AEY /R S A
7 ® = ot fifvg o) W9 T9
I WY @ @ w1 W g e
s oz are ¥ ¥ Y Y A A
T W W Tk S oAy W
w1f 937 | @M, I ¥ WA R
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g ¥ wwifafy ffr wifgg i
O Wty ey WY wwr feg oy &

T 39 Y 8 B Jar el oy wifigg
SHRI K. SURYANARAYANA
(Bluru); Mr, Deputy-Speaker, I

welcome this amendment, it is very
slate, they have come after ten years.
This Bill is intended to give benefits
to the small and medium farmers.
The Government of India finance
through co-operative banks and land
mortgage banks or nationslised banks
and do not directly dissociate the
farmers. W pass Bills here and im-
plementation is not in the hands of
the Government of India. After the
1971 elections everybody 18 expecting
something directly from the Govern-
ment of India. An approach was
made to the Refinance Corporation
three yearg ago for a loan to a co-
operative sugar factory unddr cons-
truction. We are financing 60 lakhs.
We were thinking they would give us
directly. But nothing. The Industrial
Finance Corporation 18 charging legal
fees even though it was approved by
the State Government. It is not a
private company, All the finance
corporations are not directly benefit
ing the small farmers. Take for ins-
tance the co-operative land mortgage
banks. We are pioneers in Andhra in
this movement, But small farmers
are harassed every day in Andhra.
There is no power for electric pump
sets; but when power comes the land
mortgage bank comes and attaches the
pump, because it is only interested in
not in develop-

vest, unfortunately or fortunately
there was agitation;” the NGOS were
not working Then they had money.

AUGUST 10, 1973
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But they have not cnme to collect
the dues. After the agitatian is over,
the NGOs have come to harasg peaple
and do not spare civen the agricultura)
impldments; even the electric motor
is not spaved. In Vimag district a
tractor was attached from
when he was pleughing his  land.
Animals are attached. It was for a
Rs. 1,000 instalment, Estimates Com-
mittee in 1972-7T8 suggested amend-
ments The Government of India
should not be simply satisfied in
bringing forward and backward Bills
for small farmers.

SHRIMATI SUSHILA ROHATUJ-
The Government of India is not bring-
ing any backward BiH,

SHR K. SURYANARAYANA: 1
requekt once again the Government of
India should take interest directly
also, not through the Btate Govern-
ments. In this pamphlet they say
that the Agricultural Refinance Cor-
poration Act is being amended, After
ten years it has come. I want to re-
quest the Government of India, de-
finance that financing is

Then only our problem will be
solved. If there is no inclination like
this, no useful purpose will be served.
If the small and medium farmers are
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MR DEPUTY-SPEAKER: We now
take up Private Members’ Bills.

1501 hrs.

REMOVAL OF DISPARITIES AND
CONCENTRATION OF WEALTH
BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to provide for removal of large
disparities in wages and for removal
of concentration of wealth by con-
verting big industrial and business
concerns into cooperatives managed

by all for all

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for removal
of large disparities in wages and
for removal of concentration of
wealth by converting big industrial
and business concerns into coopera-
tives managed by all for all”

The motion was adopted.

SHRI K. LAKKAPPA: I introduce
the Bill.

161} hrs.
CIVIL LIBERTIES COMMISSIONS

. BILL*

o /Y fomd ( atwr) ;& g
waar § fr wfaem g sy b,
war o &afiers exdwar & sfaewor
w1 TR F & Ay qrofos @ga
WA ¥ QIGAT FT ITG FIA 1T
ferdtarr ® qr-ewtfie < Y vt &
AT
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for the
establishment of Civil Liberties
Commissions to investigate viola-
tion of legality and fundamental

P—

Bill Introduced
(Amdt.)) Bill

personal freedom guaranteed by the
Constitution,”

The motion was adopted.
ot o el & fadaw W g
eqvfm weaT § )

- —
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15.02 hrs,
CONSTITUTION (AMENDMENT)
BILL*

(SuBsTITUTION OF ARTICLE 16 AND
AMENDMENT oOF ArTICLE 320 ETC.)

ot A foed (aiwr) - & s
s g f5 wrw & dfawm v W
date & a1y fagas W g e
FaaR wpafa o
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce g Bill further to amend the
Constitution of India.”

The motion was adopted.
ot wq frd ;X fiw W aw
T E |

15.08 hrs.
MOTHER'S LINEAGE BILL®
o w1 fewd (atwr): & s
woar g & et & o oo W
99 & AT ¥ q@r qUA § wiwwr
® IR FA A faEaw W qR-
eqifee &Y FF wafa Qo

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide far the right
to trace one's lineage from the side
of one's mother.”

The motion was adopted,
ot vy fomd : & fiaw w aw
Lacil

*Published in Gazette of India
dated, 10-8-73,
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